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[Trans/ation] 
!o\ 

Derecognltlon to CBSE Affiliated Schools --
1946. SHRI SRI RAM CHAUHAN: Will the Minister of 

HUMAN REsoURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government propose to derecognise 
the CBSE affiliated schools in Delhi and its surrounding 
areas which do not fuHil various conditions prescribed in 
the bye-laws; and 

(b) if so, the policy of the Government in this regard 
and the reasons therefor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF DEPARTMENT OF 
OCEAN DEVELOPMENT (DR. MURLI MANOHAR 
JOSHI): (a) and (b) The recognition/derecognition of 
schools does not come under the purview of the Central 
Govt. In these matters, the schools are regulated in 
accordance with the provisions contained in the Education 
Act of the respective State GovernmentlUT Administration. 

[English] 

Assistance by ULFA 

1947. SHRI SURESH WARPUDKAR: Will the Minister 
of HOME AFFAIRS be pleased to' state: 

(a) whether attention of the Government has been 
drawn to the news-item captioned ULFA playing host to 
kids of Myanmar militants since 1990' appearing in the 
"Hindustan Times" dated December 15, 1998; 

(b) if so. the facts thereof; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) (a) Yes, Sir. 

(b) and (c) There have been no recent reports which 
indicate that ULFA is playing host to kids of Myanmar 
militants. 

;),,',\~ 
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Complaints agalnlt the Selectlol'l of 
Constable and A.S.I. ' • ." ..• 

1948. SHRI SATYA PAL JAIN: Will the Minister of 
HOME AFFA~-pleasea 10 state: 

(a) whether the Government have received any 
complaints against the selections of Constable and 
Assistant Sub-Inspector made by the Chandigarh Police 
recently; 

(b) rt so, the details thereof; and 

(c) the action taken or proposed to be taken against 
the guilty officials? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) (a) to (c) Yes, Sir. The selection of candidates 
for appointment in the grade of Constable under 
Chandigarh Administration has been quashed by the 
Central Administrative Tribunal (Chandigarh Bench) on the 
ground that several irregularities have been made in 
finalising the list of the successful candidates. The 
judgment in question was received by Chandigarh 
Administration only recently and they propose to take 
appropriate action in the matter egainst officials found to 
be guilty of any misdemeanour. 

Similarly, in case of appointment to the grade of 
Assistant Sub-Inspector of Police, one of the un-successful 
candidates made a formal complaint to the Char.digarh 
Administration and a vigilance inquiry has been ordered 
into the matter. The said candidate has in the meantime 
also filed an application in the Central Administrative 
Tribunal (Chandigarh Bench) and the matter is s~b-judice. 

1.1.-- "..J <"-
Agitation by Fel labourers 

1949. SH.~L'y~9: Will the Minister of FOOD AND 
CONSUM~ AFFAIRS be pleased to state: 

(a) whether the labourers of thB\,fs>od Corporation of ' '" 
India are on agitation since January 18', 1999; . 

(b) if so, the reasons therefor; 

(c) the likely effect on the work of the Food 
Corporation of India as well as Public Distribution System; 

(d) whether any negotiation is being held between 
the management and the labour union; 
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(e) if so, the outcome thereof; and 

(f) the steps taken by the Government to prevent 
such agitation/strike in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV): (a) No, Sir. 

(b) to (f) Do not arise. 

Freedom Fighter Pension 
----- -_ .. _---, .. -~-- .. ,- .. --..... 

1950. SHRI TAPAN 81'SPAR: Will the Minister of 
HOME AFFAIR<5 be pleased to state: 

(a) whether the Government propose to link the 
Samman Pension with Price Index; 

(b) if so. the details thereof indicating additional cost 
to be borne by the Government thereon; and 

(c) If so. whether the Government propose to advise 
the States in this regard? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) and (b) The Central Government has already 
linked the Samman Pension with the Price Index. The 
first instalment of Dearness Relief @ 7% of the pension 
to -ious categories of freedom fighters and their eligible 
dependents has been released with 'effect from 1.8.1998. 
The estimated additional expenditure to be borne by the 
Central Government in this regard during the financial 
year 1998-99 is about Rs, 10.00 crores. 

(c) No such proposal is under consideration. The 
axpendrture on the schemes being Implemented by the 
State Governments is not met from the Central revenues, 

Right and Free Education 
-;:~.-. --, ... .-" 

1951. S.!:l.£ll..£_~I\\j_GISc:g S~RRLNHA: Will the 
Minister of HUMAN r ,ESOURCE DEVELOPMENT be 
fJleased to state: 

(a) whether the attention of the Government has been 
drawn to the news-item captioned "Right and free 

education in Constrtution" soon, appearing in Hindustan 
Times dated February 15, 1999; 

(b) if so, the facts thereof and the reaction of the' 
Government thereto; 

(c) whether the Government propose to set up a 
task force for this purpose; and 

(d) if so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE-
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF DEPARTMENT OF 
OCEAN DEVELOPMENT (DR. MURLI MANOHAR 
JOSHI): (a) Yes, Sir. 

(b) to (d) In pursuance of the recommendations made 
in the Education Ministers' Conference in October 1998, 

a National commrttee of State Education Ministers has 
been Constituted by the' Department to consider measures 
to pursue the goal of UEE in a Mission Mode. 

In the first meeting of the commrttee held on 1 1 
February, 1999 issues relating to the Constitution (Eighty 
Third Amendment) Bill, the report of the Expert Group on 
financial requirements for UEE and the need for 
instrtutional mechanisms for monitoring flow of funds under 
different educational programmes were among those 
discussed, a 

\ Q'~' , ~l) 
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Funds to Consumer Coul1!.) 

1952, SI:!.~I_r:l~~A_.c:;H.ANDBA-~LLlCK: Will the 
Minister of FOOD AND CONSUMER AFFAIRS be pleased 
to state the funds released by the Union Government to 
Consumer Courts during each of the last three years, 
State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV): The funds released by the Union 
Government under One-time-grant scheme to supplement 
the efforts of the State Govts, and U.T. Administrations 
to strengthen the infrastructure of the Consumer Courts 
in last three years, State-wise, is given in the enclosed 
Statement. 


